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IN THE CENTRAL ADMIMIZTRATIVE TRIBUMAL ,JAIFUR BLN\.H JAIFUR.
* % %
Date of Decisicon: 12.7.2000
O 158/2000

Dr.N.P.Singh, Prlnﬁlpal Scientist in CSWRI, Avika Nagar.
cee Applicént

Versus ,
1. Union of India through Secratary, ICAR, Frishi Bhawan, New Delhi.
2. Director Vigilance, ICAR, Krishi Phawan, New Delhi.

... Respondents
CURAM:
HON'BLE MR.S.E.ASARWAL, JUDICIAL MEMBER
HON'BLE MF.S.EAPU, ADMINISTRATIVE MEMBER

For the Applicant «ss Mr.Shiv Kumar
For the Respondents es. Mr.V.S.Gurjar
ORDER

- PER HON'BLE MPR.S.V.AGARWAL, JUDICIAL MEMBER

In this OA {ilsd u/s 19 of the Administrative Tribwnals RAct, the
applicant makss a wravsr to qussh the impugned charge-shest dated 26.4.23
and Lo direct the respondsnts to tinelise the disciplinary procesdings

pending against him within a rezsonable paricd.

2. Admittedly, the charge~-sheet appears Lo have been isued to the
arplicant on 20.4.93 and the inquiry oificer inm this case waz appointzd on
200997 ardl the inguiry is still pending. We have perused the av arment &

made Iy the applicant in this A and we do not 1ind any b=2sis to guash the
impugned charge-cheet dated 26.4.93. However, the grounds taken by thes
applicant in this 0OA can be taken by him before the inguiry officar. In
view of the submizsionz madz by the applicant in this 0A, we are of the
congidersd opinion that nacessary direction must be given to the respondsnts

to complete the inguiry within a reasonablez paricd.

3. We, therstore, allow this T4 in part and direct the vespondsnts to
finalize the disciplinary proceedings pending ageinst the applicant within
siv months irom cthe date of receipt oi a copy of this ocrder. The applicant
is alan Girected Lo co-operate in Lhc inquiry preceedings.
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4. With the above directicns, this OA stands disposed of at the stage of

admission.
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(S.BAPU) © (B3.K.AGARWAL)
MEMBER (A) MEMBER (J)
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